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p.icant (s) 

epondent (s) 

dioc ate for App lb ant (s) 
 A) d 

d>ocate for Respondent(cJ) 

N4tes of 	he RegsLr' l 	Date Order of 	he Tribunal __ 	4 

20.2.2001 	ipresent : The Hon'ble Mr Justice 
DmN.Chowdhury,Vce- 
Chairman. 

Jis 	' in 'arrr 

b 

• 	.14. 1 	 ' 
• 	\ 2 !a • / 

:1 

Dy. Re1slèil'. 

Vk 

• 	 I: 

42 fli 	/\fuIAL L4t 

/2 C 
 

' 0 

'4 	

CtL 

1L 

. 	 . 	 . 

Heard Mr DKMisra,learned sr . 
bounsel for the applicant. 

Issue notice to show cause 
Las to why the application shall not 
be admitted. Returnable by six 
weeks. 

List on 4.4.2001 for show 

ause and admission, 

Mr Misra prays for an interim 

order. Issue notice to show cause 

as to why the interim order as 

prayed for shall not be granted. 

Returnable by four weeks. 

List on 21.3.2001 for show 

cause and further order. In the 

meantime the impugned transfer 

order 'No.A5180 dated 7.11.2000 

shall not be given effect totili. 

the returnable date. 

• 	 Vice-Chairmar 

14* 
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_1 
O.A. No. 76 of 2001 

21.3.01 	Heard Fir. A. Lutta, learned counsel for the 

applicant and Fir. A. Dab Roy, Sr. C.G.S.C.' 

for the respondents. 

List after three weeks enabling the 

respondents to file written statement. Nr. 

Dutta has sulitiitted that the order dated 

20.2.2001 was not given effect to. The 

applicant may suit an application within 

two weeks from today. 

Fix the matter on 25.4.2000 for 

further orders. 

	

Vice-Chairman 	t 

rd 

4.4.2001 	List • it on 2.4.01 ' alongwith 

M.P.No.89/2001'. 

Vic"e-Chairman 

nkm 

%A \ 
	

25.4.2001 	Three weeks time allowed to the respondents 

c$ 

	

	 to, file written statement. List for orders on 

18.5.01. 

Vice-Chairman 

nk m 

31.5.0l 
(I<bhima) 

4 -L. 

)3 

r\ ,•__. 

Four weeks time allowed to the 

respondents to file written statement 

• on the prayer of Mr A.Deb Roy,learned 

Sr.C.C.S.C. 

List for orders on 2.7.2001. 

Member 

A/oh 44&2 

I 

I 	T 

pg 

2 • 7 • 01: Written statement has beei Piled on 

5.3.01. Ikpplicant has not Piled any rejoi-
nder. List Por hearing on 3-3-2001. In them  
mean time, the applicant may Pija rejoin-

de', if' any. 

Member 
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J.A. 76 of 2001 

N at es of the Registry 1 Date 
Order of the Tribunal 

• .8.01 	
List the matter on 31.8.2001. 

Vice-Chajrman 

rd 	/ 

24i-8r81-- 	 %,ar fir. A.Dutta, learned counsel for 

the apt and also. Mr.A.Oeb Roy, learña 

Sr, CG.54C. fo  the respondents. 

	

The matter 	a come 
• 	 1: 	

I Mr.A.Dutta, learned cou el for the appr ant. 

The matterwaspo tad t.o—t-h order. Mr. •Dutta 

has 8oiqhtthathe 	 to 

.praeathe application. Acr44nly, 	appca- 

t-ion is dIsmissed on withdrawl 1  

lJjc —Chairman 

V 
V 	

24.8.01 	 Heard Mv, A.Dutta, learned counsel for tha 

	

V 	 V 

 applicant and also Mr.A.1b Roy, learned zaøs* I 	
Sr.C.G.9.C, for the respondents. 

	

V 	9 	 The Matter has come on being mentioned 

flr,A.0utta t  learned counsel for the applicant. 

The matter was posted for the order. P)r.Dutta, 

has stated that 68 was instructed not to press /A  

	

V 	
.. 

the application. Prayer allowed. The U.A. is 

dismissed on withdrawl. 	
V 	 V 

H 
V 	 i 	

•V 	
Vice—Chairman 

mb 	
• 	V 	

V 

V 	 / 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; GWUAHATI 

( 
An appliction 	under Section 19 of the Administraive 

Tribunal Act, 	1985) 

OriginaL ApplicatiorvNo. 	i]2001 

Shri Keshab Chandra Chowdhury 	... Petitioner 
-Versus 

Union of India and ors 	... Respondents 
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An Application Under Section 19 of the Administrative 

Tribunal Act, 	1985. 

For uss in ftibunal's Office 

Date of filing: 

Registration No.: O.A. No 	 /2001 

Registrar.. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI: 
* 	 •• 	

UWAHATI BENCH 

BETWEEN 

Shri .Keshab Chandra Chodhury 

Applicant 

-Versus- 

Union of India and ors. 

Respondents 

1. Particulars of.. the Alicant:- 

Sri Keshab Chandra Chowdhury.. 

son, of Late Kedar Nath Chowdhury, 

Senior Accountant, 

Assam Rifle Training Centre and School, 

3rd Mile, Dimapur, Nagaland. 

/ 
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2 Particularsof the ResDonderit 

Union of India, 

through the Secretary to the Govt.. of India, 

Ministry, of Home Affairs, 

New Delhi.. 

The Director General of Assam Rifles (DGAR), 

Shiliong-lI, 

Meghalaya.. 

The Deputy Inspector General of 

Assam Rifles (DIGR), 

ARTC & School, 

3rd Mile 1  Dimapur, 

4 This pDplcatthni$ made challenQin and irnouQr.in 	the 

followinci: - 	 - 

The present application is preferred against the 

transfer order/signal No.. A-5180 dated 7th Novem-

ber, 2000 whereby the applicant has been trans-

ferred to 20 AR, Ukhrul, in the State of Manipur.. 
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Jurisdiction: 

The applicant declare5 that the subject matter 

of the application and the action against which he wants 

redressal, is within the jurisdiction of this TribunaL 

Limitatian 

The applicant further declares that this applica-

tion is made within the limitation prescribed under Section 

21 of the Administrative Tribunal Act, 1985. 

Facts of the case 

7.1 	That your applicant is a citizen of India.and 

as such he is entitled to all the rights and privileges 

guaranteed by the constitution of India. 

7.2 	That your applicant is a permanent employee 

• under the Assam Rifle and is presently posted at Assam 

• 	Rifles Training Center and School ( in short RTC & 5) 

at Dimapur, Nagaland, under the Ministry of 	Home 

Affairs, Govt. of India, New Delhi. 

7.3 	That your applicant joined service on 8th 

September 1962, as L.D•A., in the AR- Battalion Cadre 
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under the Assam Rifles. Since then he has been perform-

ing his duties sincerely and honestly and to the best of 

his abilities. The competent authority considering his 

good service record has promoted him to higher posts 

from time to time. 

7.4 	That your applicant has been posted. to 

A.R.T..0 	& School, 3rd Mile, Dimapur vide order/signal 

bearing No. 2932 dated 8th July 1997 as Senior Accoun-

tant.. The applicant has been discharging his duties as 

Senior Accountant in A.R.T,C & School, Dimapur, till 

date with all sincerity. 

Copy of the order/signal bearing. Mo.. 

2932 dated 8th July 1997 is annexed hereto and marked 

as Annexure:- 

7.5 	That in the year 1999 your applicant along 

with 67 other3 filed a case before the Hon'ble Central 

-  Administrative Tribunal, Guwahati Bench challenging the 

order of discontinuation of Special (buty) Allowance ( 

in short S.D,A.) as well as the threatened action of the 

authorities for the recovery of the same by issuing 

various orders. The said case was registered and 

numbered as O.A No. 312/99. It be stated herein that 

this Hon'ble Tribunal as an interim measure stayed the 
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impugned orders in the said case by order dated 11.11.99 

passed in O.A. No.. 312/99. 

7.6 	That your applicant states that in his Do- 

partment promotion to the next higher post falls due 

after every 5 years of service.. It be stated herein that 

your applicant was promoted to the post of Senior Ac-

countant on 1.6.94 and as such he became eligible for 

promotion to the next higher post Of Junior Accounts 

Officer in the month of June, 1999 itself. It may be 

pertinent to mention herein that a post of Junior Ac-

counts Officer in the Department fell vacant in the 

month of October, 2000. However, the respondent. author-

ities instead of giving promotion to the applicant, 

promoted one Sh.ri R.B. Ram who was to e much junior to 

the applicant as Junior Accounts Officer. It be stated 

herein that the said personnel who superseeded the 

applicant was declared as medically unfit for further 

• promotion3 by the same authorities earlier. Your appli-

cant has reliably learnt that such discriminatory treat-

mont was meted out to him because of the case filed by 

him before the Hon'ble Central Administrative Tribunal, 

• 	• 	 at Guwahati (i..e. O.A. No. 312/99). 

7.7 	That your applicant states that the :respon- 

dent authorities more particularly the respondent No.2 
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vide the impugned orderJsignal  bearing No. A-5180 dated• 
4 

7th November, 2000, transferred the applicant to 20 

A.R.UKHRUL, Manipur. The impugned transfer order cate-

gorically states that no representation wil.l be enter 

tamed by the authority: . 

A copy of the transfer Order dated 7th November, 

2000 referred to herein above is annexed hereto and 

marked as Annexure:*  'B'; 

7.8 	That your applicant states 'that very shortly. 

a post of Junior Accounts Officer is likely to fall 

vacant at A..R.T.0 & S,Oimapur, Nagaland , here he is 

presently serving. However, at UKHRUL, where your appli- 
I 

cant has been transferred, by the impugned transfer 

order there is no vacant post of junior Accounts Off 1-

cer, If your applicant joins at UKHRUL in pursuance of 

the impugned transfer order, his chances of promotion to 

the next higher post of Junior Accounts Officers will be 

completely jeopardised. In fact your applicant has 

reasons to believe that the respondent authorities by 

issuing the impugned transfer order are trying to with-

hold his promotion to the next higher post. This fact 

alone shows that the impugned transfer order is not in 

Public interest but motivated and for extraneous consid-

erations. 

\r/ 
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• 	7..9 	That• your applicant states that his service 

record for the last 15 years has been very good. it may 

be pertinent to mention herein that no adverse remarks 

were ever communicated to the applicant during the said 

period. It is further stated that in the Annual audit 

Report dated 29.1)1.2000 prepared by the Office of the. 

Accountant General, Nagaland for the period 1.1.1999 to 

30.11.2000 the performance of the office of D.I.G. ARTC 

& S, Dimapur, Nagaland where the applicant is presently 

serving as Senior Accountant has been reflected as very 

A. copy of the Annual audit Report 	dated 

29.12.2000, referred to herein above is annexed hereto 

* 	and marked as Annexure 

U 

7.10 	• That your applicant states that he is retir- 

ing on attaining the age of superannuation w..e..,f 28th 

February 2003 i.e after approximately 2 years from now.. 

. Normally personnels serving in the Department are not 

transferred to remote areas at the fag end of their 

• service career and are often given postings of their own 

choice prior to their retirement. In fact the respondent 

authorities have sanctioned choice posting to a large 

number of personnel prior to their retirement. To 



illustrate the same, the names of few such personnel 

are given herein below 

Shri G.C..Paul, Jr. Accounts Officer - Agartala 

Shri Niranjan Bhowmick,Sr Acctt. to Jairampur.. 

Shri S.R.Chowdhury, SrAcctt..-Agartal•a. 

Shri Niranjan Dey, Sr Acctt (Now promoted)-Dimapur. 

Shri B.N.Borpujari, Sr. Acctt. 

27 Assam Rifles (Ghaspani). 

Shri Sree Krishna Sarma, Jr Account Officer- Jorhat. 

Shri T.N.Bhattacharjee, Head Asstt. - Silchar, 

Smti Geeta Chowdhury, Head Asstt.- Silchar. 

(1) Shri J P S Dhaka, Jr Accounts Officer, Kohima. 

(k) Shri (SUB/CLERK) P.R. bas, Sr. Acctt, - Agartala. 

7.11 	That your applicant states that he already 

served in various remote areas of Nagaland, Arun-

achal Pradesh, Manipur etc such as TUensang, Zunheboto, 

Ukhrul, ihowbal, Dairang, Towang, Thungri and Along 

during Mis lon.g service career. It be stated herein that 

your applicant previously served at Ukhrul for nearly 4 

years, 7 months i.e. from September, 1978 to April 1983. 

Your applicant further states that Ukhrul is a 

hard station situated at an altitude of 6000 ft. may 

be pertinent to state herein that for the last asue4uml 
A. 

*a14ts your applicant has been suffering from serious 

4 



health problems such as high blOod pressure, diabetes 

and also facial parelysis for which he has been undego-

ing medical treatment both at Dimapur as well as at 

Dibrugrh. Your applicant has not fully recovered from 

the aforesaid ailments. Your applicant also seriously 

apprehends that his health will fUrther deteriorate if 

he joins at Ukhrul 

vail all throughout 

Gopoof th 

at Dibrugarh which 

has been undergoing 

where cold Olimatic conditions pro-

the year, 

prescriptionsprescribed by doctors 

would go to show that the applicant 

medical treatment for the aforesaid 

health problems since 1998, are annexed hereto and 

collectively marked as Annexure.: -D. 

7.12 	That your applicant states that, on being 

wrongl.y advised by his lawyer at Dirnapur he filed a 

Civil Suit in the Court of Hon'ble Assistant to the 

• Deputy Comnissioner, Di.mapur, Nagaland, challenging the 

impugned transfer order dated 7.11,2000 (Annexure.:- '8') 

hereto to the original application). The said case was 

registered and numbered as C.S.Ho. 11/2000. It be 

stated herein that your applicant also filed a Misc.. 

application under order 39 of the C.P.C. praying for. V 

Or 
terrporary injunction, against the, present respondent' 

authorities restraining them from giving effect to the 

impugned transfer order dated 7.11.2000. The 'learned 

Court at Limapur by order dated 4.12.2000 granted ad-

interim injunction, suspending the operation of the 

impugned transfer order.  
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- 	It is further stated that subsequently your appli- 

cation on coming to learn that the learned Court at 

Dimapur is not the right forum for pursuing his reme-

dies, he filed an application before the learned Court 

at Dimapur praying for withdrawal of the aforesaid Civil 
dAc .')'W 4 00 

Suit, Accordingly the suit waswithd.rawn on IA. Q.  aooi 	and 

the same \  is evident from a bare perusal of the order 

dated 12. 2..2U0I  passed by the learned Court, at Dimapur. 

Acopy of the order dated 	2 2OI 	passed 

by the learned Assistant to Deputy Commissioner, Dima-

pur, Nagaland in C.S. No. 11/2000 is annexed hereto and 

marked as Annexure-'E', 

	

-7.13 	That your applicant states that the impugned 

transfer order dated 7.11.2000 is absolutely arbitrary, 

oppressive and unreasonable and as such it liable to be 

set aside and quashed by this Honble Tribunal. 

	

7.14 	That the impugned action of the Respondent 

authorities in the instant case disclose malice in law ,  

and facts. Such actions are motivated and prompted by 

extraneous considerations and as such are liable to be 

interfered with bythis Hor'ble Tribunal. 
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7.15 	That in view of the facts narrated herein 

above the present is a fit case for interference by the 

Hon'ble Tribunal by setting aside the impugned transfer 

•  brder dated 7th November, 2000. It may be pertinent to 

mention herein that the impugned transfer order has not 

been given effect to by the respondent authorities till 

date and the applicant is still cOntinuing to serve as 

• 

	

	Senior Accountant in A,R.T.C. & S, Dimapur, Nagaland. 

The applicant has a good Prima fade case and balance of. 

•  convenience is also in his favour. The applicant will 

suffer irreparable loss and in.jury• if the impugned. 

transfer order dated 7th November, 2000 is not stayed by 

this Hon'ble Tribunal. In that view of the matter, the 

present is a fit case for granting adequate interim 

relief to the applicant during the pendency of the 

instant application. 

	

7.16 	That this application has been filed bonafide 

and for the ends of justice. 

8. 	That being hiQhlv aQorieved by the jmpuQned tr.fl5- 

fer order dated 7.112000. thehumble applicant beQs to move 

2T 	this applicatidn before this Hon'ble Tribunal, on tue fol" 

lowinQ Qrounds amonost others: 

1)( 

GROUNDS 
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A) 	For that the transfer order is not a normal 

transfer, oder but has been passd to penalise the 

applicant for filing O.A. No. 312/99 before the 

Hon'ble Central Administrtive Tribunal, Guwahati.. 

Further the applicant has  already served at Ukhrul 
rc..ALI 

for nearly 4 years w..e..f. September 1978 to April 

1983 and as such tranferring the applicant for the 

second time to the same place which is a hard 

station that too when he is about to he retiree in 
DL AE 

less than 2 years time can by no 	called a 

normal transfer order in public interest. 

8) 	For that the applicant is retiring on attain- 

ing the age of superannuation w.e.f. 28th February, 

2003 Le, after approximately 2 years from now. It 

is the pleaded case of the applicant that personnel 

serving in his department are not transferred to 

remote areas at the fag end of their service career 

and normally postings of their own choice are given 

to personnel prior to their retirement. It 1s 

stated herein that the applicant also previously 

served at Ukhrul for nearly 4 years 7 months i.e. 

from September, 1976to April, 1983. The Respondent 

authorities in the instant case ought to have taken 

into consideration the aforesaid facts while issu-

ing the impugned transfer order dated 7.11.2000. 
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C) 	For that the applicant's promotion to the next 

higher post of Junior Accounts Officer is due since 

June, 1999. Your applicant has reliably learnt that very 

shortly a post of Junior Account Officer is likely to 

fall vacant of A..R..T..0 & S,, Dimapur, Nagaland, where 

the applicant is presently serving. However at LJkhrul 

where your applicant has been posted by the impugned 

transfer order, there is no vacant post of: Juflior Ac- 
• 	

count Officer. If your applicant joins at Ukhrül in 

pursuance of 	the impugned transfer order 	dated 

.7..11.2000, his chances of promotion to the next higher 

• 	post of. Junior Accounts Officer will be completely- 

• 	 jeopardised, Your applicant has reasons to believe that 

• • 	the Respn:dent authorities have issued the impugned 

transfer order in the instant case with the sole inten- 

• 	tiarl to harass him and to deprive him of his promotion. 

• Vrhe  impugned transfer order is not in -public interest 

• but motivated andVfor extraneous: considerations and such 

the same is liable to be set. aside and quashed by this 

Hon'ble TribunaL. • 

• 0) 	• For that Ukhrul is a hard station situated at an 

altitude of 6000. ft. Further for the last several -years 

your applicant has been suffering from serious health. 

problems such as diabetis, high blood pressure and also 

facial paralysis for which he has been undergoing medi-

cal 	treatment 	both 	. at 	I Dimapur 	as 

well as at Dibrugarh. Your - applicant, has not yet- 
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recovered from the said ailmont5, In Ukhrul. where 

cold climatic conditions prevail all throughout the 

year, the health of the applicant is further likely 

to deteriorate in which case he will suffer irre-

parable loss and hardship.. In the aforesaid circum-

stances, the Respondent authorities ought not to 

have issued the impugned transfer order. - 

E) 	For that the impugned action of the respon- 

dent authorities in the instant case is in utter 

violation the Articles 14 and 16 of the Constitu- 

tion of India. 

• 	F) 	For that the impugned transfer order dated 

7.11..2000 is absolutely ,  arbitrary, oppressive and 

unreasonable and as such is liable to be sot aside 

and quashed by this Hon'ble Tribunal.. 

G) 	For that the action impugned in the present 

• - application smacks of arbitrariness on the part of 

the Respondent authorities and as such is liable to 

be interfered with by this Hon'ble Tribunal.. 

H); 	For that in the instant case, the impugned 

• actions of the Respondent authorities • disclose 

malice in law and malice on facts.. Such action are 

motivated and prompted by extraneous considerations 

and, as such are liable to be interfered with by 

fy 
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this Hon'ble Tribunal.. 

I) 	For that the impugned transfer order dated 

7.11.2000 is bad in law as well as on facts and as 

such the same is liable to be suitably interfered 

with by this Hon'ble Tribunal. 

For that in any view of the matter the im 

pugned tr.ansfer order dated 7.11.2000 is liable to 

be interfered with by this Hon'ble Tribunal.. 

K) 	For that the application craves indulgence of 

this Hon'ble Tribunal, to allow him to take and 

argue such additional grounds as may be considered 

appropriate at the time of hearing of the present 

application. 

9. Details of remedies. exhausted. 

The applicant begs to sate that on being wrongly 

advised by his lawyer at Dimapur, he filed a Civil 

Suit being C.S. No 11/2000 in the Court of Learned 

Asstt. to the Deputy ' Commissioner, Dimapur, 

Nagaland challenging the impugned transfer order 

dated 7.11,2000. On realising his mistakee the 

applicant filed an application before the learned 

Court at ' Dimapur praying for withdrawal of the 

aforesaid Civil Suit and accordingly the suit was 

withdrawn on 12 ,  . OOJ . Your applicant further 
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* 
states that there is no other alternative and 

efficacious remedy available to the applicant.. 

10.. Matters not øreviousjy filed or ggi3ding. 

Although your applicant filed a Civil Suit in the 

Court of learned Asstt to the Deputy Commissioner, 

Dimapur, Nagalar,d challenging the impugned transfer 

order, the said Civil Suit has now been withdrawn 

on as already stated in the proceeding 
At 

paragraph of the present application. The applicant 

further declare5that the matter regarding which the 

instant application has been made is not pending 

before any Court of law orY in any other Bench of 

the Central Administrative Tribunal. 

11. Relief sought for: 

In the facts and circumstances of the case the 

applicant prays that Your Lordships may be pleased 

to issue Notice on the Respondents to show cause as 

to why the reliefs sought for by the applicant 

shall not be granted, call for the relevaht records 

of the case - and on perusal of the records and after 

hearing the parties on the cause or causes that may 

be shown be pleased to grant the following 

relief s - 

S 
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111 To direct and command the Respondents 

more particularly the Respondent No. 2 to 

recall, restrain and/or otherwise forbear from 

giving effect to the impugned transfer order .  

dated 7.11.2000 (Annexure:-B hereto). 

11.2 TO set aside and quash the impugned 

transfer order dated 7.11.2000 (Annexure:-B 

hel*eto).. 

11.3 Cost of the application. 

11.4 Any other relief/reliefs to which the 

applicant is entitled to under the facts and 

circumstances of the case .and as may be deemed 

fit and proper by the Hon'ble Tribunal. 

12. Interim reliefs prayed fori 
During the pendency of this application, the 

applicant prays for an interim order staying/sus-

pending the impugned transfer order dated 

7.11.2000(Annexure-8 hereto) and/or to pass any 

such further or other order/orders as to Your 

Lordships may deem fit and proper so as to give 

adequate interim relief to the applicant. 

1. 	Particulars of postal àrder: 42 

*O~r 
I 

An Index with particulars of enclosures is enclosed. 

Particulars ofdocuments. 

As per Index. 

I 
'S 

k 



I, Shri Keshab Chandra Choudhury, son of late Kedar 

Nath Choudury, aged about 6 years, presently working 

as Senior Accountant under Assam Rifles Training Centre and 

School, Dimapur, Nagaland, do hereby solemnly verify that 

the statements made in this verification and in 
9!7.I 

of the application are 

	

• true to my knowledge and those made in paragraphs 	/ 

O( being matters of records are true to my 

information derived therefrom and I have not supreseeded any 

material facts. 

• 	ce 
Date. J.c'o't 	 Signature. 

El 



Lcoy_/ 

From : UGAR (A Bra nch) 

I"i"iFicti 'E- A 

1~-/  
UCLA3 

A-2932 - - - 

Postinti'r JAO/SA/IiA/Nh/Sub Clk/liav/Clk/UDA (.) 
Firstly (.) Following posting/tfrapproved (.) 

alfa 	() Shri U Ram comma JAO NLR(S) posted to 

ARTC & S (.) mdvi to perform duties of SAC 

and to Le released by Jul 15 (.) 
bravo 	(.) Shri Vidya 'Sagar $harma comma SA 8 AR 

posted to NLR(S) (.) indvl perform duties of 

JAO and to be released by Jul 15 (.) 
charlie (.) Shri H K Bhattacharjee comma SA 4 AR posted 

to 8 AR (.) to be released by Aug 05 (.) 
delta 	

(j.) Shri D C Adhikari comma HA 3 MGAR 
posted to 4 AR (.) to perform duties of SA (.) 
iridvi to be released by Jul 31 (.) 

echo 	(4 Shi P K Roy comma UDA 15 AR posted to 
3 MGA (.) to perform duties of hA (.) 
mdvi to be released by Jul 31 (4 

foxtrot (.) Shri K C Choudhary comrrt SA 11 AR posted 

to ARTC & S (.) mdvi to Le released by 
Se'5 (.) 

01f 	(.) Shri J K Bhattaciarjee comma hA 30 AR 

posted to 11 AR (.) to perform duties of SA (4 
mdvi to be released by Sep 10 (.) 

Lastly (.) all ack and info - 

Col GPS Bedi, UUA A—Il A Branch Dated : 08 Jul 97 

Sd! —  xxx xxx 
Col 
ToR____ 1-s 

c6t1) 



AiE?sUQE— 5 
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FROM : DGAR 
	

L)TO: 	 tJ'rc',As 

TO 	: ARTC&S 

HP )'1 ' .J- 

B 11G 

rRIi?URA ;R4NGE 

INFO : 21 AR/20 AR/23 AR 	 A 5100 

Posting/tfr Senior Accountant(.) 	- 

firstly 	(.) foI1oiing posting/tfr senior AccoUntantSr 

hereby orde red (.) 

aifa 	() Shril(CChoudhury comma SA comma 

ATC&S posted to 20!R(.) 

hriv o 	(.) Shri. C S 3orUoioi c1omu. Si\ conuna 21 AR 

posted to 23 A (.) 

secon(:liy 	( 	fflOV both :;. 	. Li he carried out to roport new 

unit by 13 i)e 20u0 ( 

thirUly 	(.) .TC3 only (.) Sliri 1-3ir-anjan iJey cornmi FIA 

you: contre co:iing up for promotion to A will 

petorm duties of Sk your centre (. ) 

fourthly 	(. iit lg/21 ; oly (.) s; post of 21 AR will be 

madup sapaa1y (.) 

fifthly 	(.) 1O reprwsentatior dii ho e;'tcrtaiiied (. 

lastly 	) ack - 

Maj 	i1i Gariesan 	JD(Rec) 	Aclii-IV 	Dt 	Nov 2000 

Tele .10 : 705109 
RecJ ti•i_IV)Lpost202 .2/ 

oby 20Et an COnfintJ. On to 

Li 

SP(- L 

3aç/ * 

10 

F 

To:el 	____ hrs 



Pr VOL'i 's ed My 

L!L! iLLPaøzL - 	
df 

Is there exists any internal 
' check ystern? If so, in w1it manner? 

if not state ceasons, 

How is the overall maintenance of 
• buoks of accounts? 	 ec, 

Is the accontiric 4natter handled ;y troined 	
&4)1 

peisonnel? 

4, 	Is exisj.nq SL3if scienth justified ddnn. 
- oet up anu field work? 

5. 	ietner Loaims & advances to (OVL. 

servants alo adjustcd in ieyular way? 

0, 	Id there any suspocced misapprwria.ion 
or misapropiiation of cash or store? 
If so, iidicate. 

70 	.. Is there any case of. theft/roobexy? 	IVV, 
If so ylve in deail. 

WuenOr 1IreulariL1es/dofects pointed 
out oy previous audits are still continuing? 
If so, Pleas.indicbte. 

' 	Is there any instances of non—furnisiiinJ 
of first replyto earlier Audit iotoS/  
Inspection Reort? (flepurt on the matter may 
diroctiy.bel sent, to Group Officer). 

Is subissiun of cecod to auUi will- NV 
• 	 H 

fully delayed or refused to produce? 

11. iriotrier full Co—operation is extended by the 
office ? IC not, please indicate. 

12. 	4 L1etner the party experienced any threat ND 
or rn1sbedavur lri.course of audit work or 
otnerwise in or outside office? If so, indicate in detail. 

13, 	whetner, trio oarty nad faced any difficulties 
contraiists for yettiny acconi'noda_.ionortransportatiJn? 

• • 	. 	
( Signacure of I.J.'ttle Party ) 

i •i•••• 	
,.•, •• 	 •• 	__. 	/;k_/ 

'• 	oc 



ClInIc 	30317 
Enqulr4 21600 

Dr. M. C. DUTTA. 
MD (DIe ): MRCP ( ION )I FRCP ( GLASS): FICA( USA ).FlAMS 

Forrnerlq : PROFESSOR & $EAD. MEDICINE 
ASSAM MEDICAL COLL.EGE, DlBUQAft 	

* 
CLItC5: 	 . 	 Residence 
ft. 4.65PITAL (Oøp. J4otstia CInema) 	 Lochit Nagar 
icilan Nagar. Dlbrugorh 	 Near ojd D. C's BurjIow 
Consultation: 	 .• QR3RUQAft. 76 001 
Weekdo9s 	$. rn. to 3 p. m, 	 Cortsultatión: 
Sunda9s 	: 9, 30 ci. rn, to 1 2.30 p. rn. 	 4 P. m. to 6 p. rn, 

(Except Sundaq) 
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JUDc. 1 i\Lh 
Ass!!, to the Deprq' co , 7 ,711 f,cs iUfler 

imapur ;. Nagatnd 

/ 	I 

\ 

• HIGH COURT FORM t'o, (J) 13 

FORM OF ORDER SHEET4 1. 

IN THE COURT OF G.H RAMLIA,_AST. TO D.C. 	AT DIMAPTJR 
NAGLAND 	CASE wo. C. S 117 5 ö 
MR.KESHA 13CFI.CEDUHURY_VERSUS LNIOt4 OF INDIA & 2 OHS. - 

oi.cler of oir proceocling 	 $S1gniture of 
order pr—i 

pleader or 
oceeding : 

'parties wJen 

i no cc so a r'. 

	

I 	 •---------- ---- 

	

12,2.2001 1 	R DJ 

Received an application 
. filed by the plaintiff.Tho plaintiff I 
expressed his unwillingness to persue 
and proceed with the Suit No. C. S. 
ll/20OOnd pryd to i]low wthdIRWa1 1  

Porusod t,ho appl.ictIon and 
heard the plaintiff. The plaintiff's 
prayed is allowed. 

is accordingly d1smised as. wItdrawn 

Let extract of the order h 
furnished to the plaintiff, as prayed 

,for. 
g be trwe 

..ls-. 

•1• - 

- 

• 	• 	 : 

55ttt'!• 
(;: " 
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IN THE CffRAL ADMI1S1RAThTE flUBAL: 
GUWAHATE BENQ-I: GUWAHATI 

jc) 

S2 )  

OANO 76 0F2001 

Shri KC Choudhury 

Applicant 
Versus- 

Union of India & Others 
Respondent 

IN THE MATtER OF: 
REPLY BY RESPONDENT NO 1 ,2 
AND3 0AN076/2001 

The hwnble Respondent beg to submit 
their Written Statement as follows:- 

Pie1inuiaiy Objections 

1. 	That it is submitted that the petitioner has not approached the Hon'bie 

CAT with clean hands. The petitioner herein has submitted in the OA that he is 

still serving in ARTC & S which is factually incorrect The petitioner was 

transferred to 20 Assain Rifles vide,  HQ DGAR Order No A 5180 dated 07 Nov 

2000 (Annexure —B of the OA). The petitioner then filed a case No 11/2000 in 

the court of Assistant to DC at Dimapur On 04 Dec 2000. The petitioner 

narrating the same fact as brought out in the ibid OA obtained a stay order 



4 

I 

against the posting. The respondent immediately filed a reply before the 

Hon'ble Court at Dimapw-  and in±brmed that the said court is not having 

jurisdiction the said peLition. The Hon'ble Court vide its order dated 12 Feb 

2001 disposed off the case as the petitioner has filed the application for 

withdrawal the same. 

A true copy of the order of Asst to DC Dimaj.rnr dated 04 

Dec 2000 is attached as ANNEXtJRE A to this Written 

Statement 

A Thie copy of the order of Mat to DC I)irnapur dated 12 

Feb 2001 is attachd as ANNEXUIRE B of the written statement. 

2.  That the petitioner was discharged from his duties and handed over the 

Movetnent order (Release Order) to rejoin the new place of posting on 17 Feb 

2001. The petitioner handed over the charge on 17 Feb 2001. 

A true of copy of the handing taking over of the charge of 

Senior Accountant is attached as ANNEXURE C of the Written 

Statement 

A True copy of the movement order (release order) dated 

17 Feb 2001 is attached as ANNEXURE D of the Written 

Statement. 
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That the petitioner on his posting to 20 Assam Rifles did not rejoin new 

unit showing clear defines the orders to given to him. 

A tnie copy othe apprehension role issued by IGAR (N) 

is attached as ANNEXURE E of the Written Statement. 

That the petitioner has not yet joined his new place of posting. That the 

posting of petitioner was done on completion of his stipulated tenure at ARTC 

& S Dimapur. The petitioner was fhuly aware that he has completed his tenure 

however he did not made any representation to the competent authority. The 

petitioner has not exhausted the remedy available to him by making a 

representation to the Directorate General Assam Rifles. Thus the OA is the 

premature and to be dismissed on above grounds. 

ParaMse Re$y 

That with regard to that statement made in Para 1 to 6, the deponent begs 

to offer no comments being matter of records. 

That with regards to averment made in Para 7.1, the deponent admits the 

same. 

That with regards to that averments made in Para 7.2. the deponents 

hereby submit that petitioner at the time of filing of OA was not posted at 

ARTC & S Dimapur (Nagaland). The petitioner was relieved of the duties on 

17 Feb 2001. The contention of petitioner that he is serving at ARTC & S 

Dimapur is false and made to mislead to Hon'ble Tribunal. 
I 	• 



T 
That with regards to that statements made in Para 7.3 the deponent s 

hereby submit that it is expected from every Govt servant to serve the best of his 

ability and it is the call of duty to perform in a exceptional manner. 

That with regard to that statements made in Para 7.4 the deponents 

hereby submit that the petitioner has made a false statement before the Hon'ble 

Tribunal, The petitioner on the date of filing of this application was not serving 

at ARTC & S Dimapur but he was released from ARTC & S and posted to 20 

Assam Rifles, Ukhrul (Manipur). The petitioner was postedo Dimapur in 1997 

and has been posted out after completing of his tenure. 

That with regards to statement made in Para 7.5, the deponents hereby 

submit that die OA No 312/99 filed by the petitioner has got no bearing with 

this case. The said OA was filed to claim Special Duty Allowance (SDA). The 

said OA has already been disposed off in favour of petitioner. The contents of 

said OA are not related with the present case, hence no comments are being 

offered 

That with regards to statement made in Para 7.6 the deponent herein 

begs to submit that the contention is incorrect, hence denied. iShri RB Ram, 

being a Scheduled (SC) candidate was promoted to Senior Accountant (SA) on 

01 Mar 91 under the reservation roster for Scheduled Caste, whereas the 

applicant being a general candidate, though senior to Shri RB Ram 	was 

promoted to Senior Accountant only on 01 Jun 94,. Thus, the applicant became 

junior to Shri RB Ram. 



Shri RB Ram was downgraded to Medical category BEE (P) (i.e unfit 

for flirther promotion) wef 22 Sep 93. However, be was upgraded to medical 

category 'AYE' (i.e fit for further promotion), Subsequently wef 13 Mar 97, by 

a medical Board. (Photocopy of medical board proceedings is attached). Shri 

RB Ram was later on promoted to Junior Accounts Officer (JAO) wef 01 Oct 

2000 by virtue of his seniority vide DUAR promotion order No Rec(Adm-

IV)/3-95Nol-112000/219 dated 27 Oct 2000. 

That the contention of petitioner that he is being subjected to 

discriminatory treatment because he filed OA No 312/99 is fa1s, frivolous and 

misleading. It is submitted that the complete civilian staff except four persons 

of Assam Rifles have filed the case to claim the benefits of the SDA. This HQ 

does not disriminat anyone because be has moved to the court to obtain some 

relief As a citizen of India the petitioner can approach the Hon'ble Tribunal if 

aggrieved. The respondnts in no way take such aspects into consideration. 

12. 	That with regards to that statement made in Para 7.7, the deponent 

hecdin begs to submit that the applicant was posted to ARTC & S Dimapur 

(Nagaland) on 19 sep 97 (a soft station) in accordance with posting policy. On 

completion of his tenure in the soft sector at Dimapur (Nagaland) the applicant 

was ordered for posting to 20 AR, Ukhrul (Manipur) (a hard sector) vide HQ 

DGAR posting order No A 5180 dt 07 Nov 2000. The stipulation in the posting 

order. as 'No representation will be entertained" is being mentioned invariably 

in all posting orders to avoid representation from affected personnel who do not 
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want to move to a hard sector. The applicant being an educated person is fhuly 

aware of this fact 

That with regards to that statement made in Para 7.8, deponent herein 

begs to submit that ARTC & S, Dimapur (Nagaiand) is not authorised the post 

of Junior Accounts Officer (JAO). Hence, contention of the applicant for 

absorption in ARTC & S, Dimapur Nagaland) on promotion to JAO (i.e in-situ 

promotion) is incon'ect. Promotions are authorised against the specific rank and 

appointment given in the Peace establishment by the GavL The applicant will 

also be posted against an authorised appoiniment on promotion to the rank of 

Junior Accounts Officer. There is no ill-intention to withhold his promotion 

while ordering posting to 20 AR, Ukhrul (Manipur). The contention of the 

petitioner that his chances of promotion will be jeopardizes is baseless and a 

mere apprehension. If the petitioner is found fit for further promotion in 

accordance with the policy he will be given the promotion due to him. 

That with regards to that statement made in Para 7.9, deponent herein 

begs to submit that poslingftransfer of staff are done after taking into account 

of their sector profile. There is no relevance with individual's past performance 

and records in the matters of posting/transfer as stated by the applicant. The 

Govt servant is expected to work in exceptional manner, as it is the call of duty. 

The deponent humbly submits that the petitioner has not yet joined his new duty 

station and still absent. The petitioner claims to be a sincere and hard working 

then his this act shows that he has got no regards for the orders issued to him. 



fl 

	

15. 	That with regards to that statements made in Para 7.10, deponents beg8 

to submit that the applicant is attaining the age of superannuation on 28 Feb 

2003 and will be struck off the strength wef 28 Feb 2003 (Afternoon). The 

applicant had not put his request in writing for last leg posting. Instead, the 

applicant has moved to the court of Assistant to ]k Dimapur (Nagaland) and 

obtained stay order against operation of posting order No A 5180 it 07 Nov 

2000) thus  by passing the official channel of correspondence with intention to 

stay at Dimapur (Nagaland) for a longer duration. Further, it is not always 

possible to accommodate request of each individual for posting to choice 

stations due to various administrative constraints. The allegation of the 

petitioner that personnel listed vide Para 7.10 of the application have been given 

• choice posting, prior to their retirement is incorrect. In fact, a few of them have 

been posted to their choice stations for one tenure only and they will be posted 

• out according to their sector profile, on completion of normal tenure. In the 

instant case, the applicant had no any request for last leg posting prior to filing 

his case in the Court. 
S 

	

• 16.. 	That with regards to that statements made in Para 7.11, deponents begs 

to offer that it is true that the applicant had served in various places of.Manipur, 

Nagaland, Arunachal Pradesh earlier. Assam Rifles Battalions/Formation 

Headquarters are generally confined to the North East part of the country. The 

applicant being an employee of the Assam Rifles is also ought to serve for one 

•. or more tenure in the same place wherever vacancy exists. 

r 



Since, the applicant had not applied for last leg posting, his posting to 20 

AR, Ukhrul (Manipir) was ordered as per his sector profile vide HQ DGAR 

Posting order No A 5180 dt 07 Nov 2000, to fill up an .esting vacancy. The 

prescription slip isjed by Dr MC Dutta, Dibrugarh on 23 Sep 98 attached as 

Annexure D to Para 7.11 of the application is not valid to justify his physical 

fitness. 

17. 	That with regards to that statements made in Para 7.12 deponents herein 

begs to submit that the petitioner filed the said petition in Dec 2000 and 

obtained a stay against the said order. The posting order coald not comply for 

two months thereby causing administrative inconvenience to the respondents. 

it 	That with regards to that statements made in Para 7.13, deponents begs 

to offer that transfer order No A 5180 dt 07 Nov 2000 has been isued, 

considering all facts cf the case. The respondents have taken all aspects of case 

into consideration before issuing to the posting order of the petitioner. The 

actions of respondents is very much in order and in consonance with the policy 

on the subjecl 

19. 	That with regds to that statement made in Para 7.14, deponent begs to 

ibmit that the petitioner has stated the facts without having any reasonable 

basis for such allegation. The petitioner has not listed even a sirigle reason 

which can be said to be extraneous nature. The posting of the pethioner was 

issued as he has completed his tenure and the same was due. 



That with regards to that statement made in Para 7.15, deponent begs to 

offer that it is incorrect. The applicant has already been released from ARTC & 

S Dirnapur (Nagaland) wef 18 Feb 2001 and issued with Movement Order to 

report to. 20 AR, Tikhrul (Manipur, the unit where he stands posted vide ARTC 

& 5, Dirnapur (Nagaland) Movement Order No 60111/62/2001-A. dt nil Feb 2001 

(Copy attached). Another Senior Accountant has taken over the charge of the 

post in ARTC & S, Dimapur (Nagaland). Henc, the applicant cannot be 

retained in ARTC &S, Dirnpur (Nagaland). The applicant has not reported to 

20 AR, tJkhml (Manipur) and this Directorate do aot know his whereabouts. 

The application was filed in the Hon'bie Tribunal on 19 Feb 2001 i.e after 

struck off from the strength of ARTC &S, Dimapur (Nagaland), hence the order 

dated 20 Feb 2001 passed by Hon'ble Tribunal needs re-consideration. 

That with regards to that statement made in Para 7.16; deponent begs to 

offer no comments. 

That with regards to that statement made in Para 8 (A), deponent herein 

begs to submit that as per terms and conditions of the service the applicant is 

liable to serve wherever the Assam Rifles units/formations are located. His 

posting to 20 AR, Ukhrut (Manipur) was issued according to his service profile 

and terms and conditions of service. Since the post of Senior Accountant is a 

single post authorised in an Assam Rifles battalion )  the individual has to serve 

for one or more tenure in the same stations. Besides above, the applicant had 

se -ved in 20 AR, tikhrul (Manipur) about 18 years back and hence the present 

posting has no relevance with the previous tenure in the same statiolL 



That with regards to that statement made in Para 8(B), deponent herein 

begs to offer that the applicant cannot be retained in ARTC & S, Dimapur 

(Nagaland) till his retirement on superannuation since he has availed a Thu 

tenure in the same station. The contention of petitioner that he has earlier 

served in Ukhrul in 1978 does not debars the respondents to post him again to 

the same station. rThe petitioner has earlier served in UkhruJl in different 

capacity and now he has been posted as Senior Accountant. All the facts were 

taken into consideration when the posting order was issued. The petitioner as 

such can only be posted in battalions/ranges of Assarn Rifles in North-East, 

hence, the posting has to be issued in a manner so that eveiy member of the 

force is given equal opportunity to serve in soft and hard areas, 

That with regards to that statements made in Para 8(C) deponents submit 

that the contention is incorrect in the light of comments at Para 7.8 above. It is 

fbrther submitted that the posting of the petitioner to Ukhrul shall not in any 

manner affect his promotion if he is found fit. 

That with regards to that statement made in Para 8(D) deponent begs to 

offer that the applicant is required to prove his medical disability from the 

Authorised Medical Attendant (AMA) in the light of comments offered vide 

Para 7.11 above. 

That with regards to that statements made in Para. 8(E) deponent herein 

begs to submit that there has no violation of Article 14 or 16 of the Constitution 

of the India. 



That with regards to that statements made in Para. 8(F) deponent herein 

begs to submit that the posting order is neither illegal nor arbitrary. It is 

inconsonance with the policies on the subject. Moreover the transfer is an 

incident of service and the petitioner is duty bound to comply the same. 

That with regards to that statements made in Para 8(G & H) deponent 

herein begs to submit that there is no malice of law or facts. The posting order 

was issued as the petitioner has completed his tenure at Dimapur. There has 

been no extraneous. 

ThaI with regards to that statements made in Para 8(1, S & K) deponent 

herein begs to submit that it is settled law that in the matter of postingftransfèr 

the Hon'bie can only interfere unless it is shown by the petitioner that it was 

made with malafid intents or is in violation of statutory nibs. The petitioner 

herein has failed to show even remotely that there has been any such intention. 

It is once again submitted that the posting of petitioner was done as he has 

completed his tenure and same was due. 

That with regards to that statements made in Para 9 and 10 deponent has 

no comments to offer. 

That with regards to that statements made in Para 11 & 12 deponent 

herein begs to. submit that the relief claim by the petitioner is not maintainable. 



V J K FF1 CA fl7YN—  

I, Shri Sandeep Kwnar, Major, MI) (Legal) in the 

office of the Directorate General Assam Rifles, Shillong, do hereby solemnly 

declared that he is competent to veriij the Written Statements and as such it is 

solemnly declared that the statements made above in the Written Statements are 

true to my knowledge, belief and information and I sign this verification today 

on 3 / day of May 2001 at Shillong. 

carent' 
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HIGH C0 1URT FQPj NO. (J) 13 
FORM OF ORDER SHEET 4 1 

INTF COURT OF G.HSRAMLIA, 	D.C. -. 	

AT DIMA? 
UR 	

/200C 
VERSUS  

)l
'\

j 

A 

of - 	order of other procug 	
fSig 

t 	 rd erpr 

pleader or Oceeding 

;Parties wh 
4.12.2000  

Received plint filed by Nr,  • Kehab Chanctt'a 
ChOUdhPya .ficà)tant & School, 3rd 

ond s  1/ 	 (' ti1Caying 
fOr declar4pg the impugned Order/ /7 	 itgflàj NC!, ,5l8O 4a,l7.U,2Qoo Of 1/ 	 8hUlong,5 Oid being bad in .} •Y 	f.'( 	 i E*1& PrOcedue,...e,the OPPOaita...p,rt463 ( : 	

1

'.fltbflt to .tr&nte'\he Plintff to 
although the Plifltjff has VV 	 '-'ciIeady served in Ukhrul and such 

42her remote and high altitude Places 
14f Hanipur, Negln and Arunaohal 

t''tce, The Plaintiff also states  that he is to go SUPeI'aflflUatio. 
I a)Proximately atter 2 (two) years and 

at such event he-deserve to be at . . 	. 	
' AWC & School, titmapur, exercjj 	hi - 

	

	1 rIght to option of Choice POsting 
I:,ybefore 2 (two) years or retirement. 

t it 	* 
The Plaintir '.further cOntention ts 

' that his promotion to next higher pot 
as Junior Accounts 

Officer has fUen 
1 duo in the month of June, 1999 and 

such post is not available at tikhrul,' 
as such, he deserve to be promed I 
aflc to cOntinue to servejn th.Ayi 

I  & 3ohc1, 3rd Mile, DimApuroffagelpndf 

	

til he retires on SUPerannunt1øn 	I The Plaintj.j' preyed to allOw to ru9 v 	I 	
suit without serving flOtice4U/S 

	

tO 	
CIF.C. s the matters iflvOlV5 	I 

j . 

tAj 

: 	

.•• 	
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HIGH COURT FORM NO. (s) 13 
• 	FORM OFORDER SHEET 411,  

IN THE COURT OF AT DIMAPUR 
CASE NQ.____________________________ 

• 	 • 

- 	 VERSUS__________________________ 
't. 	• 

(1 	• 	\•.'\ 	
.i•f 

- 

i:' 	 iD1 	'. ! 	order of other prdced1n9 	•• 	Sigu 	of 
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1f 	 nd'rayer aUowed to Me the suit 41h- 

• 	 ir 	• 	 statUtOry notice, 

Let theplaint be •Z'eglatered a 
.'" u.tt Issue.sumnion to the defend;nts. 

F.xt4j2OO1 tdi W ritten tateiLnt 
'and further o der. 
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• 	 ' 	The Plaintiff also filed a Mis, 
,i- etition praying for Temporai'y injunct4.on 
lunder Order 39 9  C.P.c.agalnst the defen-
1danta/Opposite..prtjeg retraInlng the' 

•. 

	

	 opposite-parties from giving effect t0 
Iimpugned order/signal ?.A..5180 dated 

	

rrue CoP 	'7.11.20°° till disposal Of Main ult 0  
. Cert?Ji" 	 The Plalntiff/petlU.onar also prayed I 

. 

	

	 for ad-Interim order of Iijuntion 
restraInIng the 0pposite-prties from 

I giving effect to the said impugned 	- 
'Order/signal during pendency or the • 	 'ifljunctlon petition (I41gc Case)else 

• 	 I the opposite-p8rtles viii ransfer the 
Pleintlff/Patitloner to Ulthrul interras, 
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the said ImPUgflQ 	nd at such soyant petjtjor 's su4tj11 be 
infrao4. Co  and meaning 

titio82. 	leseWboz'eb P1tntis'çi e  

The Plaintiff/pettionar 's 
'uyer fo acl-interiji* 	 is 'EKflted, accordingly the Operation or 

- 4)*ugne Order/aig 	* A.Ojo dated -'Y1JIu.2000 i 
hereby apefld tjU and diepo5 
rtr(er  

Fix I41.001 for tiling 8hO Cause by the OPPQsite_p8j83 and fo ' hearing ot the 	 x'flJUflctjo petitjo, 
Issue ShOw Cause ttij with I copy Of this Order to the °PPOsIte Parties fOj' comPliance. 
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V11' : 	 RESTRICTED  
ASSM RIFLES TRAINING CENTRE & SCHOOL, DIMAPUI'l NAGALAND 

MOVEMENT ORDER 

•1i. Nofl._....Rank 	 and 

Ors of Assam Rifles Training Centre & ' School will 

proceed to 	._ .!2... 	__ 	... 	. ,. 	.... 	..••• 	. .—. 
Purpose of Journey__!M.I!MQa 	 _...... 
Date, of departure_...17160  ,._.'... _....._. -. —. — ...•........ — .— .. 

	

is SS 	 ! • 4 
2001 

• 	• 	e OIL 	 ,.F 	 nfl 	 — 	4 •t' •S_Sfl 	fl 	 S * .4 •etê S*• 	 • * 	• 

5. Auth for move 	600A.  

6 (a) On arr at the destlnaton heltbey will report 
(b) Warrant No ........? 	......_of__ X_ ......issued 

to ... 	 and back from 	 ..,. 

I4 	(C) lfCard No ..._ — 	 is in possession of the individual 

, 	(d) 	 ... .... The debit/credit balance of the indidivual as per QS/L.1!............_........ 
lI 

IS 	i'.S ... 	.... 	.... ._ 	. U
,. 	•••• 	•••. 1.4.4 

Medical Cat of the individual is.......!'!31..._.......as per.._.__!ff!4'2.t..,, 
The individual has availed leave for the, o Ur r e n t 	year 	:-. 
(i 	Availed 	E/I_._..._................daY8I 

'. (ji ) 	
Availd 	 •. 
Leave 	accumulated to date  

'7 In case of any di(TicultY, he will report to R T 0 or to nearest CPO 	f neither 

available, to the station mast  er or assistance producing this movement orders 

L 
is 
Any 	report on non.obsei'atb0 1 	of discipline by hiçi4euroute will be fwd to thet 

Assam Rifles Training Centre & School Dimapir 

9 Matters pertaining to the Assam Rifles or the Arn:(  if under OP Control) yill 

pot be discussed 	with 	any 	unauthorsed 	persons. 
" 

10. Assarn 	Rtf'es pets are 	nt41ed to med treatment 'r Mjjlitary Hospital vide HQ 

( DHQ P.O. New Delhi 	110011 ) letter No 3212/13USS (b) deted 03 Apr 80 

ii. Assam Rifles pers are auth to use Army Transit çwps 	auth Army HQ letter 

.. 	. No 48506 (b) date4  15 Jan 87. 	 . 
to aval3inot availe joining time as per existing rule. He is entitled 12 

The 
bolder or the Identity card hap been instructed regarding safe custody/secu- 

• 	13. :.: rity of identity card during transit/journey of the identity card has been retained 	: 

• wltbtbLlLpit as case may be ( Para I } of SAO 10/S/79 refers); 

14. 
ELICL has been. granted wef............... 

to 	L__.........with 	permisSion to Pcrfix/SulTixflnteiflx beina Sunday/Holiday. 
1 . (Auth 	.._ 	_. .. • 	AR sig 	No 	.... _..... 	....d t — — 	. 	.• 	,__ 	) 

I 	• 	I_i- A 

No 60111621200 1-Al 

Assam Rifles 
'L Diwapur (Na 

Dated 
Distribution_4  

lndividqal/PartY MbXn 
The Corn 

 
4VDGAR S 

Office Copy, 
QM Branch — Please  

(K$OG4 
Maj 
Adjutant 
for DIG, ARTC & school 

•..' 

'11 a6der concerned - As movement order: 
zW Assain Rifles. 

_..Trg Bn/Branch/Coyt 

issue PW as per para 6 (b above. 
RESTR ICTED 

1 

a... 

Training 	tie & School 
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